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THE NATIONAL WATERWAY (KOL-
LAM-KOTTAPURAM STRETCH OF
WEST COAST CANAL AND CHAM-
PAKARA AND UDYOGMANDAL
CANALS) BILL, 1992.

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): Madam.
with your permission I would like to say
a few words while moving the National
Weaterway (Kollam-Kottapuram Stretch of
West Coast Canal and Champakara and
Udyogmandal Canals) Bill, 1992 for con-
sideration. Transportation by  inland
waterways is recognised all over the world
for its inherent advantages of being the
cheapest mode of transport for bulk haulage
over long distances specially between places
iocated along the water front. 1Tts energy
cflicien-y, low pollution effect and great
potential for generation of employment
among the rural weaker sections of the
society are universally accepled. The
Government of India has been seized of
the need 1o develop inland water trans-
port infrastructure and restore to Indian
Water Transport its rightinl place in the
total transport system of the country
since this mode of transport has pgot
neglected over the years us a consequence
of ths development of other faster trams
port modes of rail, road and air. The
responsibility for development of inland
waterways is a shared one between the
Centre and the States. The  Central
Government is primarily responsible for
the development of watcrways declared
by law passed by Parliament as National
Waterways. The rcsponsibility and execu-
tive authority for development and main-
tenance of all waterways other than the
National Waterways rests with the State
Governments.

Keeping in view the slow pace of deve-
lopment of inland water transport in our
country, several committees constituted
by the Government of India in the past
have recommended declaration of certain
important waterways as National Water-
ways and the Central Government assum-
ing the responsibility for the unified deve-
lopment of such. National Waterways for
shipping and navigation. Tn pursuance
thereof, the Allahabad-Haldia stretch of
the Ganga-Bhagirathi-Hooghly river and
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the Sadiya-Dhubri stretch of the Brah-
maputra river have already been declar-
ed as National Waterways. The Govern-
ment of Indin has also established the
Inland Waterways Auwihonty of India for
the development, maintenance and regula-
ton of Nationa] Waterways for safe and
convenient shipping and navigalion.  Pre-
sently, the Inland Waterways Authority
of India has taken up the task of deve-
loping and maintaining theswe  National
Walerways.

Before a waterway cun be considered
for declaration as a National Waterway,
it is essential to undertcke hydrographic
surveys and techno-economic studies to
assess the extent of deveiopment works
required and their financtal implications.
Such studies were carlier carried out in
the Kollam-Kottapuram stretch of West
Coast canal. Dased on the studies, the
Government has decided io declare the
Kollam-Kotfapuram stretch of West Couast
canal and Champakara and Udyogman-
dai canals at Nagiona] Waterway The
Bill for enactment of a Central Legisla-
tion for the purpose was also passed by
the Eighth Lok Sabha in Ociober, 1989.
However, the Bill had lapsed before intro-
duction in the Rajya Sabha due io the
dissolution of the Eighth Lok Sabha.

Subsequently, surveys and studies were
carried out in the remaining stretches of
the entire West Coast canal between
Kasergode and Kovalam. The studies
revealed that the stretch between Kotta-
puram and . Kasergode in the North and
the stretch between Kollam and Kovalam
in the southern section of the West Coast
canal pose many difficuit problems for
developmen; which make their deveclop-
ment not cost-effective.  Therefore, on
the basis of the feusibility studies and
the potential of improvemeni in inland
swater transport, the Government has de-
cided now to declare the Kollam-Kotta
puram stretch of the West Coast canal
and Champakaia and Udyogmandal
canals also as a National Waterway This
walerway would have a ftotal length o
205 kms. and the full trafiic potential is
extimated at 3.5 million tonnes.

[ RAJYA SABHA ]
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During the discussion on the Bill
the Lok Sabha mn the current Sessic
scveral Members had exnressed thag t
waterway should be extended up
Trivandrum  in  the South and Mat
Kuserzode in the North, As I me
tioned in my reply, ng doubt the prot
sal was discussed and feasibility stu
was done. I would like to inform it
‘he Government’s mind js not closed .
the Kollam-Kottapuram stretch only.
would, however, like to inform that frc
Trivandrum to Kasergode, the of
stretch which is available to the Gover
ment is Kollam-Kottapuram where 1
waterway is wider and deep and sufficie
cargo is available. Y would, therefo
like to mention that whenever the ne
opportunity arises, we. will examine f
fresh economic feasibility of the remai
ing stretches.

Madam, 1 hope the development
the proposed National Waterway wou
contribnte greatly to the economic dev
lopment of the region and hence it is
non-controversial measure.  The L
Sabha had passed this Bill for the seco
time. With these words, Madam,
move:

“That the Bill to provide for t
declaration of  the Kollam-Kott
puram stretch of West Coast Can
and Champakara and Udyogmand
Canals tp be a national waterwa
and also to provide for the regul
tion and development of the sa
stretch and the Canals for purpos
of shipping and mnavigalisn on tl
said waterway and for matters co
nected therewith or incidental theret
as passed by Lok Sabha, be tak
into consideration.”

The question was proposed.,

SHRI O. RATAGOPAL (Madhya Pr:
desh): Madam Vice-Chairmar,, this is
picce of legislation regarding which the
is very little scope for much controvers
Now, the hon. Minister hag stated tl
virtue and the necessity for having wate
way transpor; augmented in Kerala. B
according to the Minister, for want ¢
resouces and other technical reason
they are not able to consider the demar
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for having a waterway from Kasergode
in the North and Kovalam in ihe South.
This is the demand of the peopie of
Kerala. At least there is sOniz move oi
the part of the Governmeut of India ‘o
fulfil the aspiration of the pecple i
Kerala to some cxtent. To that extent,
ir is welcome. But it is half-hearted and
what has been done is compuratively less
than what is suflicieat. Now the total
requirement will be about Y00 kms. The
present proposal covers only 205 kms.
Now this 205 kms. is covered by an
arca where there is deep backwaters; suffi-
cient deoth of water is there. Therefore.
much investment is not called for as far
as this stretch of 205 km:s. is concerned.
And 1 am happy to hear the Minister
saying that the Goveroment of India
has not closed its mind on this aspect.
Now what financial constraints has he
pointed out? T would sugeesi that this
should not be looked at solely from the
angle of the amount of revenue to be
earned from that. We must have an
integrated outlook of the probiem. This
should not be viewed sclely on the basis
of how much cargo it can convey, how
many passengers can bhe taken. This is
one consideration. There are some other
considerations also. For example, in a
State like Kerula where expansion of
roadways is limited and where the road-
mileage is already ay its peak, further
expansion is possible onily by thiz water-
way and such other means. Therefore,
some emphasis should be laid on this.
Moreover, the general feeling in Kerala
is that it being far away from Delhi,
Kerala is being ignored. This is the
general feeling. Neslect of Kerala is a
common feeling there. I thiuk if there
I5 s9me massive investment on this coast,
it will go a long way...(Interruptions) ..

SHRI V. NARAYANASAMY (Pondi-
cherry): Kerala is not ignored. They
will not leaye Kerala to be ignored...
(Interruptions) . . .

SHRI O. RATAGOPAL: Trerc is a
feeling among people that Kerala is being
ignored and at least if a Master Plan
regarding this West Coast covering from
Kasaragod to Kovalam of 900 kilome-
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tres M such a proposal s taken up, 1L
will give a fecling that the Centre is
really conceined aboug the .desires of the
of Kerala.  Madam. when I am
ring to this aspect, it should be
lucked at not ouly from  the angle of earn-
iy revenuetbut alsp that this 1S a way by
vhich the potential of tourtism can  be
drgmented.  NoOw, Keraly being the most
benutiful  Siate in the whole country, I
think the Government of Iudia should
fully cxploit its potential. . ... (Interrup-
fionsy . ..

THE VICE-CHAIRMAN (SHRI-
MATT JAYANTHI NATARAJAN): Not
in the world.

SHRI O. RAJA GOPAL: This is one
consideration. The other consideration is
that thiz arca covers places like Trivan-
drum and Varkala which are associated
with  Narayanaguru and places like
Vaikkom where the first satyagraha of
our independence struggle tcok place, and
the most famoug religious places 1like
Guruvayur—these are all covered. There-
fore, my submission is if we dom't take
iip the whole stretch from Kovalam to
Kasargod at a stretch, there can be a
method by which the Government can
declure the whole way as a National
Waterway and then the implementation
can be in stages and the amount required
for tha( can be expended over a period
of time. Tt can be implcmented in
ziages. So, as a first step, I submit that
the stretch from Thiruvananthapuram to
Guravayar, T mean from Koltapuram to
Guruvayur, which is nog much, should
be first undertaken. So also from Kollam
to Thiravananthapuram. This is the area
where during the Maharaja’s regime, there
used to be regular passenger traffic and
it is a pity after so many years of in-
dependence, what facilities that the people
were enjoying before independence, they
are no( able to enjoy nmow. This is the
situation. There is a duty cast upon the
Government of ‘India to take particular
interest in the matter and see that at
least stretch from Thiruvananthapuram to
Guruvayur is implemented. This is all
that I have to say. With this, I support
this Bill.

Thank vou, Sir.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): Ycu
will have to conclude now.

=it gAouAe gl : T
ng WIS FT AT @A A T&8W
A1 H AN T GE | AT A
s aFy g & ozew feawm e
q9TAT AT FFAT 21 THH mATAT U
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F gmz & faw av Sy dar W §,
g Fama & fau @ v dur 2
T AR 39 AR & T e ¥ FO9
UEH AT F#US wgr fear & 332s
frafizr. @ amama s fag .
(sw=um)

THE VICE-CHAIRMAN (SHRI-
MA'IT JAYANTHI NATARAJAN): You
will havc to conclude now.

AN HON. MEMBER: He is making
basic points.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): But,
unfortunattly, there are four speakers
from the Congress and only 25 minutes
are allotted.

SHRI S. S. AHLUWALIA: Madam,
that is. not the point. The point js that
when T am putting something on record,
I should pet g little more time.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): )
don’t mind. But I have to point out the
time to you—isn’t it?——because there are
four speakers.
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SHRI ARANGIL SREEDHARAN (Ke-
rala): At the outset T thank Mr. Ahlu-
walia for highlighting the problems of
Kerala as far as inland water is concerned.
I rise to support the Bill not because this
is conccrned. I rise to support the Bill
not because this is an ideal measure and
touches all aspects of the problem. It
does not touch even the fringe of the
problem. We have 1900 kilometers of
kilometers of navigable inland waterway
in Kerala, We have 45 rivers, and life
in Kerala has an inseparable link with
rivers and water. It is a land of water-
men, But we have to look at the pic-
ture of the country as a whole.

The hon, Minister rightly pointed out
that development 'of transporfation is
very important. Development of trans-
portation and communication §s vital for
the development of any country. What
is our progress in transportation? Even
today when we are in the threshold of
20th century, our biggest means of trans-
port js the bullock-cart. Our  biggest
produccr of energy is not electinicity but
bullock-cart' There has not been an inte-
grated policy in regard to the develop-
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ment of tramsportation in this counry.
Thishas created a lot of problem. Some
of the areas in this country are not
accessible bv road or rail but most of
the parts of thc country are accessible
by water. If waterways were develop-
ed not only our economy would have
developed, but we could have solved
our law and order problem also. We
have law and order problem in various
parts of the country. We are not able
to take the law enforcement agencies to
these areas due top lack of transporta-
tion, due to the meagre communications
that we have. When Lenin introduced
the NEP system in the Soviet Union,
he gave top priority to tramsportation.
Even to food, he Fave the
second priority because movement is
a pace of progress. Today the hallmark
of the Twentienth Century, in its twilight
is speed. Bverything is decided by speed,
the speed with which you can build pro-
jecls, the speed with which yo, can tac-
kle problems. Against this background,
if you look at Kerala, during the last so
many vears. nothing has been done.
This Bill was introduced in 1989. The
estimated cost, a; that time, was Rs. 42
crores, Now_ it has gone up to Rs 62
crores. Therefore, because of the delay,
the cost has increased. Because of the
delay. we have not been able fo biuld
this vital waterway, which is a traditional
waterway.

Madam, as far as the waterways in
Kerala are conccrned, in South Kerala,
the waterways were built by the Maha-
rajas. Tn North Kerala, they were built
bv the RBritish administration. Under
their control. the waterways were deve-
loped. After the advent of freedom,
the waterways have not been developed

to the extent they should have been
developed.
[The Vice-Chairman. (Shri Shankar

Dayal Siugh in the Chair]

The hon. Minister referred to the Kova-
lam-Kasareod waterway. He said that it
would cost Rs, 800-900 crores.
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SHRI N, It is dis-
tance.

SHRI ARANGIL SREEDHARAN. 1
am sorry. It is distance. But this 1
not a big task before the Government.
I would like to point out that when Mr.

E. BALARAM:

V. P. Singh’s Governmeng was there,
they thought of a railway link from
Bombuy (o Kuanvakumari. Then, the

question of paucity of funds came up.
The then Railway Minister took a bold
decision to start the Konkan railway
project. He moved the concerned States
and. with the involvement of the con-
cerned States, the Konkan Railway Cor-
poration was started, Now,  the Kon-
kan Railway is in the offing. In the
same way. let us thave ghis waterway
np to Kasargod. From Kasargod, you
can go up to Mangalore. Then, from
there. youy can go to interior Karnataka.
(Intorrnuptions)  In the South von can
start from WNagarkoil, It will touch a
vast part of the sourthern side of the
cauntry,

Therefore. T would request the hon,
Minister. He should not just stop by
saying thar we do not have sufficient re-
sources. If there is a will, there is a
If there is a capacity. you can do
it.  Particularly, the hon, Minister is a
dynamic person. If he puts his mind to
it. the amount can bc raised and this
waterwiy can be built. Tf this watev-
way is not buill, it is going to be very
difficult to meet the transportation de-
mands of Kerala

way.

T would like to draw
your attention to is, there {s large-scale
uncmplovment in the country. How do
we provide employment to these pcople?
n the US A. when there was recession,
President Rocsevelt introduced =»
system. He took over a number of pro-
jects. commissioned those pMojects and
n large number of pconle were employ-
ed. Tn owur countrv. majorilv of the
peonle who are unemnloved are illiterate,
even n Kerraln. Kerala has ijtc share
of illiterate and semi-literate people.

Another thing

new-

But these illiterate (people will
4 par. not ke able to do any one
of those sophisticated  jobs.
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[Shri Arangil Sreedharan]
We talk of job reorientation. Naturally,

more jobs cam be given provided such
projects are undertaken,

I don’t want to lengthen my speech.
The Minister has brought a non-contro-
versial Bill. I would request him to
look at it from a more national and
integrated point of view. Kerala is a
part of this country, and development of
Kerala is development of India, If we
look at it from that point of view, it
should not only be taken up as a Ceniral
project, but we should alsp be able to
involve the State Government and the
Disrict Councils.

The Districy Councils are a dynamic
instrument of social change. In my State
there were powerful District Councils.
But the powers of these District Councils
have been taken away when Congress
came to power.

SHRI V. NARAYANASAMY: Achha?

SHRI ARANGIL SREEDHARAN:
Yes, most of the powers have been taken
away, and today they have been reduced
to figure-heads. That is what you find
in Kerala.

SI-'IRI V. NARAYANASAMY: Com-
munists have manipulated...(Inreruptions)

SHRI ARANGIL SREEDHARAN:
Whether they are communists or non-
communists it was the LDF Government
which held elections to the District Coun-
cils, and out of 14 District Councils, 13
were captured by the LDF. So, after
Congress came to power, jt took away
alt the power, So, today the District
Councils are namesake bodies.

SHRI N. E. BALARAM (Kerala). Or-
namental,

SHEI ARANGIL SREEDHARAN:
Ornamental, Yes, because it has been
writter: in the Congress manifesto that
decentralisation would be effected by the
Congriss Party, The Congress Party ne-
ver believad in  decentralisation. Con-
gress nevet believed in non-violence.

[ RATYA SABHA ]
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TI1E MINISTER OF STATE OF TH
MINISTRY OF SURFACE TRANS
PORT (SHRI JAGDISH TYTLER): You
speak on the subject. .. Alnterruptions.

SHRI ARANGIL SREEDHARAN: Sit
when 1 speak, T am prepared to comt
to. the subject. When ouyr partymai
spoke you never said this.

SHRI JAGDISH TYTLER: No, no, .
stopped him. I stopped him. (Interrup
tions)

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): In hi
reply the Minister will speak on that
Don’t worry.

SHRI ARANGIL SREEDHARAN: @
have hope in this Minister because he
carries energy, he carries drive. On the
floor of this House I would request him
to consider our demands more sympa-
thetically and  institute steps to' have
wider waterways which can become Tife-
line of Kerala,

Thank you, Sir.

SHRT V. NARAYANASAMY: Mr.
Vice-Chairman, Sir, thank you for giving
me this opportunity. I rise to support
the Bill, the National Waterway (Kollam-
Kottapuram stretch of West Canal and
Champakara and Udyogmandal Canals)
Bill, 1992... (Interruption)

Sir, this stretch of area is to be taken
over by the National Waterways Autho-
rity. It will definitely provide more faci-
lity for  transportation of people and
goands. Kerala is 2 beautiful place. We
can find water in the canals throughout
the year. The back waters of Kerala
are being fully exploited and are being
used by the people for navigational pur-
poses, transport purposes

Sir. T have been regularly visiting some
parts of Kerala, esplecially the Cochin
area. There I find in the back waters
there is hubbub of  activity going on.
Transport of goods and passenger move-
ments are taking place regularly in those
areas. [Tspecially in Kerala we find that
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for the people who live in the islands
there which could not be  connected
either by road or by rail, the waterways
are the only source by which they can
teach their destinations.

Sir, originally, the Trivandrum-Kasar-
god Plan was envisaged, and a survey
was conducled. According to the survey,
it takes ten hours by the waterways to
go from Trivandrum to Kasargod. By
rail or by road, it will take more than
40 hours, from 38 to 40 hours, to reach
Trivendrum from Kasargod. Therefore,
it shortens the ime and also adds to the
economic aciivity, But the hon. Minister
while stating that the Government could
not provide more funds for the entire
route, has meduced the area. A survey
was conducted from Kovalam tp Man-
jeshwar. Between Kovalam and Cochin
the survey was conducted initially, There-
after it was extend to the other areas
also. But when we go through the re-
port, we find that Mr, T.V. Raraikal the
then Chairman categorically stated that
the area will be covered between Trivan-
drum and Kasargod. As Mr Rajgopal
has said, we find only 205 kilometres of
the todal length of 900 kilometres is
being covered by the State.

According to the Survey, for transpor-
tation of goods alone, in our country
35 per cent of the fuel produced is be-
ing used. It is found that one horse
vower of encrgy is required for trans-
portation of 150 kilograms of goods by
road and 500 kilograms of poods by rail.
But in the case of waterways 4,000
kilograms of goods can be transported
by one hors; power. Therefore, it is the
cheapest mode of transport. It is defini-
tely helping the people for the purpose
of goods and pasenger movements,

If we go through other aspects, 1T
would like to say that in Kerala alone
1895 kilometre range of waterway is

nilable, Of the total length of 14.500

tres of waterways in the whole
" 70 per cent of it is in

Yittle has been dome

e waterways in

[6 AUG. 1992]
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While supporting the Bill, T would
like to submit to the hon. Minister about
other schemes which are pending for
implementation. As the hon. Minister
has said several viable projects have been
proved or are at the planning stage e.g.
Bramhaputra area, Godavari, West Coast
Canal and Krishna, In the case of West
Coast Canel a part of it has been done.
But in other State several projects ave
- still pending. Espedially in the Delhi
“area. from where the hon, Minister
comes, and where the mass-rapid trans-
5" Lport system could not take off the ground,
_in the Yamuna area 60 kilometre range
w1thm the periphery of Delhi was plan-
‘,ned Now that the Delhi population is
"‘i creasing and the passenger movement
“js also increasing. and because the func-
Hummv of the DTC iy very well kpow
;fn the hon. Minister, if the periphery is
"develoved, 1 think the major population
"of Dethi can use that water transport
for movement within the Delhi area.

¥

5

5 Now I come to the Buckingham Canal.
It is a prestigious project and has been
» pending for a long time, This project
“wag sanctioned and funds were also pro-
“vided for it, but its implementtaion has
:bcen moving at a very slow pace. Only
F’a part of the amount has been utilised.
iThe authorities from UK have approach-
ed the Government of TIndia for taking
'; up this canal system. The Overseas
" Development Agency of the British Gov-
ernment wanted to help the Government
nf India in respect of the Buckingham
Caml system which T think the Govern-
. ment can very well accept either as a
1n nt venture proposal or get financail
" ussistance from that  authority so that
* the Buckingham  Canal project can be
implemented. This project covers impor-
‘tnat States like Andhra  Pradesh and
Tamil Nadu. Tf this scheme is imple-
menfed, transport of goods becomes
much easier between ‘Tamil Nadu and
Andhra Pardesh. That will also save a
lot of expenditure to the exchequers of
the State Governments. On account of
transport and rail transport crores and
crores of rupees are being spent. 'This
Ruckingham Canal system will definitety
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[Shii V. Narayanasamy]

save a lot of money to the Government
when the initial investment is made.

Sir, in Gujarat some  projects have
been brought forward. According to
the Tapti river and the Narmada river,
several schemes have been planned and
some of the schems have not been imple-
mented. The hon. Minister in his speech
has said that he could nmat find funds for
implementing various  projects through
the National Waterways, T would like
to submit to the hon. Minister, some pri-
vate entrepreneurs and companies are
prepared to cooperate with the Govern-
men¢ for funding certain projects which
they find viable. The Government can
enter info an agreement with them. The
Goverment can deal with that, Qther-
wise, the hon. Minister can go very well
to the market for floating bonds. The
Konkan railway project is being imple-
mented  through bonds scheme. Why
doesn’t he go to the market to float
bonds for raising resources? There are
various means for raising resources,
When ha project is made viable. then.
there is a scope for getting move re-
sources for implementing the project.

Sir, T visited China and found the
Waterways system being fully utilised by
that country [ found there the roads and
the canals running parallel to each other,
The Government of China uses the water-
ways system for passenger movement and
transportation of goods and also for irri-
gation purposes. This is helping them a
lot. China has developed the terways
system. The Chinese have overcome the
starvation problem inspitz of = larpe
populaion. They are thriving only be-
cause of the better waterways system.
They have developed it in the rural areas
and also in he urban areas.

I support the Bill brought forward by
the hon., Minister before this House.
Now the Waterways system has been dec-
lared between Trivandrum and Kasargod.
T request the hon.  Minister to declarc
other areas alsn stage by stage so that
these can be implemented ip a phased

[ RAJYA SABHA ]
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mannr and the long cherished wish of
the people of Kerala can be fulfilled.
wilh these words I conclude. Thank you.
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SHRI VITHALRAO MADHAVRAO
JADHAY (Maharashira): Mr. Vize-
Chairman, Sir, thank you very much for
giving me this opportunity io speak cn
this  Bill.  Though thigis a  small
Bill yet thig is very imporiant because
water transport is ome of the most im-
portang modes of (ramsport which has
been neglected for a vevy long time. In
fact, this is one of the. most energy-effi-
cient transport systems wiich has a very
low pollution effect and whicl, has a lar
of potential for employment generation.
Sir, long long ago, there was a mode of
water (ransport from Allahabad o
Haldia, Ganga-Bhagiratiln-Hooghly  is
the longest water transporl route aveil-
able in pur country. In the same way,
the Sadia-Dhubri stretch in the Brahma-
putra river hag ‘been declared a National
Waterway. This id a very small Na-
tiona] Waterway Similarly, (he Kolam-
Kottapuram stretch of West Coast Cagal
is a very small National Waterway which
is based on the Hydrographic survey and
techno-economic study. This Waterwuy
bhag a length of 205 kins only and  the
estimated traffic potengial is 3.5 million
tonnes, Water (ransporf is compara-
tively cheaper. As compared to the Na-
tional Highways its maintenance charges
are also very much Jess, It does noc
create any pollution and there is a ot
of potential for employment generation.
If we sciengifically study the deyelopment
of the Waterways, we rcan develop tourist
cenires on both sides of the cunals, we
"can lay gardens and hanging restav:iants
on the both sides of the canals which
would give rise to beautiful (tourist spots
in the country. T fully support  this
Bill and I demand that more and more
waterways should be created in our

colitry.

Comisg 1o my State, we dom’t  have
any National Waterways, But a ship
service was there from Bombay to Goa
for a long time and the people from
Bombay who had to go to Gea, used to

[RATYA SABHA ]
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siart (heir journey in the cvenming  aic
used (o reach Goa in the wmorning. There
is o close relationship between Bombay
ang Goa. But chai service has been
totally, stopped. If vou see the coas-
tai area, the entire arey has gor scenis
beauty. Tt is just like a (owmisg sput.
Right from Bombay to Ratnagirj and
frorn Ratnagiri to Goa. you will find a
beautiful sea coast. If we develop this
area. a Jor of tourists wili be at(racted
(o that place,

The hon, Railway Minister has sanc-
tioned the Konkan Railway and the work
is going on very fast. Bui travelling
by a ship or a boat is much more plea-
sant than travelling by a train. Tt saves
(ime, it saves money and ap (he same
lime. it dues nol credile any  pollution.
Sp this should be star(ed.

Another thing is thap we are mere
concerned with (he problems of Bombay
city, Sir, we are having ihree main
Jocat lines in Bombay—zihe Central Rail-
way, the Western Railway and the Har-
bour line.  There is a proposal to start
2 boat service right from (ke Gate Way
of Tndia in front of the Taj Mahal Hojel
up Lo Nheva Sheva. Tf the boag  ser-
vice js started up o Nheva Sheva, it wilt
reach within half-an-hour, Even by the
railway it will take more (han one  and
a half hours,

The New Bombay Projeci is also com-
ing up. The New Bombay ig as farge as
the Old Bombay. There is & huge popu-
lation residnig in both the ©ig towns. T
request the hon. Minister (o consider
this because the problems of the Bombay
city are vast and it is beyond the capa-
city of the State Government o tackle
them. Unless the Centra] Government
comes to the rescue of (he State Gov-
ernment, (hose prohlems connot be sol-
ved.

I woulg also like to sugzest another
thing. If a boat service ig started from
Narimap Point to Juhu or beyond that,
then alsno we cay reach from  MNariman
Point to Juhu in less than half-an-hour.
Due (o heavy traffic and load of passen-
gers it iy difficult to travel by a bus
or by a train. There is an unbearable
rush in ghe (rains. A large pepulation is
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travelling by the railway during the day-
time., If you go by train, you will find
how in-onvenient it is. If the boat ser-

vice is started. rhat will be very con-
venient.
In the past there was a scheme,

Ganga-Cauvery Link Scheme, which had
been given by Dr, K. L. Rao, a former
Irrigation Minister, Ip (he Northern
India there is chaos caused by floods.
..very year we discuss in this House
drought and floods. We rzise various
issues, 5o many people, animalg and
others have lost their lives ang there is
a great loss of property. A huge quan-
tity of water is diverted towards the
South., Like the Ganga-Cauvery Link
Scheme we should paye a national rivers
link scheme. We have the mnationai
highways. We can go from Kashmir to
Kanyakumari. Like we must go right
from Mansarovar to Kanyakumari., .

SHRT VITHALBHAI M. PATEFL
(Gujarat): What will be the cost?

SHRI VITHALRAO MADHAVRAO
JADHAV: The cost is Rs, 20,000 crorss.

SHRI VITHALBHAI M. PAIEL: At
that time it wag Rs, 20,000 «<roves.

SHRI VITHALRAO MADHAVRAO
JADHAV: Rs. 20,000 crores. Ncw it
may go to more than on= lakh crores or
two lakh crores, We have a plan of
Rse, 8 Iakh crores. Two crore hectares
of fand will come under irrigation, It
is the biggest nationa] water system. [t
is the biggest national waterway and you
will get employment for crores of people.
We have the greatest problem of employ-
ment, I don’t say you complete it
within one Plan-period. You can take
two five year plans or three five years
plang to complete the project. We want
you to at least start thinking of that
project. Brahmaputra, Ganga-Cauvery,
thesa are the rivers which do dansce and
cause great %oss of life every year in
the rainy season. It i ver. mecessary
to link these riyers.

Ag far as Maharashtra is  concerned.
we are having two big rivers, Godevari
and Krishna. These river sfarts from
Maharashtra and flow (hrough Karnataka
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and Andhra Pradesh.
Bay of Bengal. More in Andhra Pra-
desh. T am not worried if the water-
ways are created in Andhra Piadesh also.
I am equally interested in it. Andhra
Pradesh and Maharashtra, both are parts
of India I request the hon. MiniSter
to have some survey conducied. Can a
warerway be created in Maharashtra on
Godavari and Krishna rivers? We have
some dams thére. Big dams ‘are there.
If we can get the water from Jayapari,
we can Start ; waterway right from Au-
rangabad up to Nanded, and beyond
that, up tg Pochampad, the project is
coming up in Andhra Pradesh. Even
on Krishna which starts from Mahabales-
war and goes up to Nagarunasagar there
are SO many projects, Godavari and
Krishna are the biggest rivers of South
India, It shouldq also be scen that
wherever rivers aye there. wherever floods
are there where human life and property
is getting perished by floeds or due to
nonmanagement of waterways. wagerways
could be creatted and there should be
a long-term planning. 1 have ful] Eeith
in my dynamic Minister, Mr, Jagdish
Tytler, who seriously thinks to create
some water transport system in  this
country.  Sir, water transport system is
comparatively cheap. Tt is & very old
transport system, Fven Britisherg had
also come to India by this Tooghly river
to Allahabad. An olg Stesmer  was
running from Allahabad to Calcutta .on
the Ganga river, This is a very old
transport syStem in this  country, 1t
should be properly, scientifically studied
and a waterway should be created. At
present we are having only 19000  kilo-
metres of waterways. 1 hope that in
the Eighth and Nnith Five Year Plans
50,000 kilometres of waterways wifl  be

created in our country, And g terge
number of people of rura] areas and
tribal areag who are living op the bank
of the river will get empioyment. With
1 support this Bil.

They go to  the

these words.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH); Mr. N. E.
Mr. Belaram, your tirge it
very limited.

Balaram,
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SHRI N, E. BALARAM: Sir, I would
like to support this Biil, of course, with
some criticism.  But before coming to
criticism, I take this opportunity to
thank the Congicss Members who Spoke
from that side supporting the cause of
Keraly on the question of expanding the
West Coast Canal.  Sir, my reasops for
criticism are two. It has been  brought
after ning years of establishment of the
Waterway Authority in  India They
took sp much tiiz (o come with a pro-
ject. Of course, it will help Kerala,
but it took too much time. According
to my information, from 1967 onwards
rthe saccessive Governmeng in  Kerala
have been recomrending for it. He can
refer to the files, He cup see that they
concerned, all of you know that the rail-
Central Government they should help to
construct .a big canal through out Kerala.
{Interruptions) . It was in 1967. 1 know
that. 1 was a Minister at that time.
A project was sent to the Central Gov-
ernment.  Unforgunately, it was  not
heedeq to. I am not criticising, but it is
a fact, Now, when they have dome with
a project, it is very limited. Even with
this criticism I think, it iz my duty to
support this Bill.  As far as Kerala  is
concerned, all of you know that the :ail-
way haulage system js very poor. Some-
body was saying that they have got many
opportunities as far as railway is concetn-
ed, No, it is very poor. 1If you check
up the traips you cap see what is the
real position of railway haulage system
in Keraia. It is very poor. 1 don’t want
to take much time on thar, If you can
develop this canal system, the easiest arca
to .develop the camal system, is accord-
ing to my information, Kerala, Becuuse
from one end to other the length  will
be about 850 to 900 kilometires. There
are about 10 or 11 canals, I am speak-
ing for the information of the Minister
also. I don’t know whether he has got
that file, he may be having. There are
more than 11 canals, Some canals are
big like Canoli Canai which was conS-
tructed by a Britth Collector 130 years
back, That canal was therg and ano-
ther 4 big canals are thers. If some
efforts are made to link &1l these canals
and widen those old canals, it is mot a
big thing to construct the West Coast
Canal ) P SRR
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The West Coast Canal is only a misnc
nor, Lt is only a piecemneal legislation
It oes not even cover one-fourtn o
ihe wrea. In addition to these capals w
have three big lagoons, back-waters, [
ali th:se thungs are connected—it require
4 Dig master plan, a big plan, pary of th
work was dome by the Kerala Governm:n
—-it wouid be helpful. According o m:
information two hydrographic and techno
econcmic surveys were conducted. Cie
ficw Trivandrum to Kottur and aitothe
from Cochn to Badagara, This is my
information and I don’t know how far i
is true. The surveys are of the apinior
th.i construction of canals from Trivan
dirum to Badagara is a feasible scheme.
Tiiat is what T understand . If the Minis
ter says that there is no finznce to ocois-
truzt such canals, then I have nothing to
say. What can I say? If there iy any
possibility of getting finances, my request
is hat we could have a canal from Kot-
tapuram to Badagara which is not a long
distance—it may be only 120 kilometres
or 150 kilometres. This would be very
much useful as far as Kerala is concern
because large number of products, pio-
ducts like coffee, products like tea have
tg tome from North Kerala. Our main
transport is done by lomdes. 1 do not
know, everybody says that the cheapest
transport system is navigation, So if
such a long canal—it is not a -very'long
one, another stretch of 150 or 200 miles
—if that could be added, if we can make
a project like that it will be useful to
thc people of Kerala. That was the de-
mand one or. two years back. It was
raised in this House -and the other House.
Whenever we raised it the Members re.
ceived the same reply that it will be con-
sidereq positively. Now also the Minis-
ter was saying that he wag submitting the
Bill with an open mind and whenever
there is an opportunity he would take it
up. But I do noy know what are the
schemes that we are envisaging in the
Fighth Five Year Plan. I{ there is
some. ide; about the second stage of ex-
panding ‘the scheme. I have no idea
about the Eighth Five Year Plan. So
my request is, when you finalise the
Eighth Five Year Plan you could serious-
ly consider extending the canal from
Udyogmandal—in fact Udyogmandal is
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only  part of it—from Kottapuram to
Badagara. I am not suggest'ng Mangas-
wara immediately, tha; will take some
time. But at the second stage if it can
go-up to Badagarai it will be immensely
helpful to most parts of ‘Kerala 1 think
the Government should seriously ' consi-
der thsi proposal whep they finalise the
Fighth Five Year Plan For the present
I do not know what the Minister is going
to do because he says there is no finance.
What can I say? This is not only a de-
mand bug a desire. Some of the Kerala
Members: have said that there is a feeling
in Kerala now that the area is being neg-
lected by " the Central Government. 1
know the Central Government will not
agree to it. ' Whenever they hear the
sound of neglect or the voice of the neg-
leoted they will say, “What is this? We
are- doing whatever is possible”. But T
will give you ome example_ They were
having two trains for the las¢ twenty years
from Delhi to Trivandrum or Delhi to
FKerala. But now we are having oaly
one train, There are lakhs of Malayalees
--we dom’t have jobs for all of us there,
the jobs available are very,very minimmm
ce industry is mot well-developed there
av.come ang stay in different parts of
kilomty. How can they go back
country, ‘Hiéarly .one train? I don’t
Kerala alone. So, 1. But what I
for full utilisation of fi‘ very bad.
Kerala. ‘you can
~rea.

here have supported our cause of ex-
tending it further by some 200 kms. 1
think that this can be and should be con-
sidereq seriously by the Minister. These
are the points’ which I wanted to make.
Thank you,

SHRI JOHN F. FERNANDES (Goa):
hank you, Mr. Vice-Chairman,  Sir.
I rise to suppory this Bill for declaring the
Kollam-Kottapuram stretch of West Coast
Canal and Champakera and Udyogmandal
Qanals to be a mnational waterway. Sir,
this Indian Waterways Authority of India
Act was passed in 1985. Thig has
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been in force for the last ssven years. B ¢
it is disheartening to note that this is
only ihe third Np;tion‘al,Waﬂnrway being
declared by the Government. With the
modery, energy arisis chioughout the globe,
we have to go to mature,, And it is sad
thay the Indian road condition is se bad
that cvery year we waste Rs. 1500 erores
worth of fuel. This is because of the
very bad road condition. The same fuel
if it is put % use om the waterways, we
can carry 10 tiraes the godds amj passen-
gers. In thegtmemgm of Objects - and
Rearons, the hom. Minister has mentioned
that the ‘main thrust of this is to lower
the cost of umnsport, energy efficiency,
generation of employment ﬂ.:nnng . the
weaker sections of the society ang lese
poliution.  Sir, I would like to. .mention
here that it is not only going to create
less pollution but we cap also have zere
pollution because transportation on the
sea can be dome by using the man power
and the wind power. So I request the
hon, Minister to sec that more and more
rivers throughou thé country are declared
For example,
In my State, we have two imain Tivers,
Rivers Zuari and Mandovi, which had been
identified by the Committee set up by
the Governmeng to be declared as National
Waterways.  Thes twg rivers ‘have form_
ed a major port at Marmugao harhour.
I am happy that these two rivers are alse
joining the harbour in Cochin which is a
major national coast in our country. The
Minister had replied in the last Session
that there is paucity of funds. We de
agree that our country is not very rich.
Ve don't have much of resources. But
as the Minister has come with innovative
ideas, may I know from the hon, Mihister
whether they will think of priva'tising this
Nationa] ‘Waterway also ag they have plan-
ned to privatise the National Highways?
I think the Minister should give priority
to the ntaural harbours, especially Mar-
mamugao bharbour, because the income of
this State is Rs. 150 crores per year by
way of foreign exchange. But from this,
hardly anything i used. Sometime, we
get a litlle fund from the Centre to main.
_tain this waterway, And most. of this
15 used to majntain the bunds. because for
the movement of mineral-ore barges
through these two rivers tg the harbeur,
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the bunds embanking the rivey and paddy
fields are  being demolished and this
money poes only for maintaing these bundg
rather than dredging these rivers. Our
country has been in the forefromt to be
the champion of many internatioal foray .
Recently, we have seen at the Rio Summip
Indig has taken the lead to be g cham-
pion of global environment, Already the
hon. Minister for Industries has mentioned
in this' House that the European countries
are not ready to buy our Maruti vehicles.
1t is because the rate of emission is very
high and so it is not permissible, It is
saig Delhi is the fourth larges; populated
city in the world. It is as good as &
gas chamber. 5o, it is a very good move
that the hon. Minister moving 15 sea
transport.

The second problem throughou; the
country is that whenever there is reclaim-
ing of land from sea or river, it is seen
that the earth or hill-side is cut and re-
clamation is dome. It will be propriate
for the Ministry to pass a legislation to
make it mandatory that whenever land
from the sea or niver is reclaimed, the sily
from the river ig used in these areas.
This is the most modern techmology. It
is done in the Gulf countries which will
not only help the waterway but also clean-
se the rtiver and help the marine life.
With these few observations, T happily sup-
port this Bill and reuest - the Minister to
see that the waterway in oher States like
Goa and elsewhere are also taken om 2a
priority basis.

Thank you, Sir.

DR. NARREDDY THULASI REDDY
(Andhra Pradesh): Sir, after going through
the Bill, I goy tearh of pleasure in my
right eye and tears of weeping in my left
cye. Why I got tears of pleasure ip my
right eye is because of the movement of
Injand Waterways  Authority of India
from northern and north-eastern region to
south. Why I pot iears of weeping in my
left eye i@ because of non-inclusion of any
one of the waterwayg in Andhra Pradesh,
especially Buckingham Capal-Eluru Capal
System of Krishma waterway or Godavari
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wiaerway in the present Bill. Anyho
in the coming days, waterways will plz
a major role in transportation, I; is b
cause by 2000 AD, our population wi
become 960 million. By that time, ou
freight traffic woulg be 6 billion-tonr
kilometres and our passenger traffic woul
be 1500 billion-passenger kilometres. S
it will not be possifle for roads or rai
10 mee; the passenger and freight traffi
demands by that time. So, waterway
will play a major role in the coming day:
Not only that, waterways are the cheapes
mode of transportation, One horse-powe
would move 150kg. on orad, 500 kg. o
rail and 4000 kg. on water. So, th
figures clearly show that it is the cheapes
mode of transportation, Not only thal
it provides more employment. According
i0 one estimate in 1988, an investmemt o
Rs, one lakh will provide 14.8 man-year:
by road, 4.3 man-years by rail and 24.C
man-years by water. So, it provides mor¢
employment. Apart from these, the con
gestion oy roads will be eased, Pollutior
can be minimised, There will be Yess
fuel consumption also. Bulk cargo, espe-
cially fertilizers, cement, food-grains, iron
and steel, can be transported. Tourism
can also be developed by waterways.

The Inland Waterways Authority of
India was set up in 1986, Sp far, it is
confined only to northern and north-eastern
region, Now, I am happy it is moving
towards south. There is tremendous po-
tertial in south, especially East Coast and
West Coast. They are taking up West
Coast. As far as Andhra Pradesh 15
concerned, Buckingham Canal was under-
used previously. It cannects two impor-
tant States—Tamil Nadu and Andhra Pra.
desh. 1t connects two important ports—
Madrag and Kakinada, This Buckingham
Canal-Fluru Canal ‘will be highly useful
in the transportation of coal from Singa-
reni Collieries to Vijayawada Thermal
Power Stations. It will be highly useful
in the transportation of fertilizers from
Kakinada port. And, Sir, it will be
highly useful for the transport of tobacco,
cement, etc. to the Medrag port or the
Kakinada port. So, it is very essential to
declare the Buckingham Canal as a na.
tional waterway. Already, according to
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my information, hydrographic and techni-
cal surveys have been completed on the
Krishna waterway, on the Godavari water-
way, on the Buckingham Canal and the
Eluru Canal System 1 sincerely request
the Minister to take up one of these water-
ways for declaring as a national water-
way .

With these words, 1| support the Bill
andg 1 also hope and trust that the Gov-
ernment will come up jn the next session
itself with a Bill declaring any one of these
waterways as a nat’onal waterway, Thﬂ.nk

you, Sir. \

—— e

MESSAGE FROM THE LOK SABHA
Appointment of a Joint Parliamentary
Commifttee

SECRETARY-GENERAL: Sir, I have
to report to the House the following
message received from the Lok Sabha,
signed by the Secretary-General of the
Lok Sabha:

“1 am direcied to inform you that
Lok Sabha at ils sitting held on Thurs-
day, the 6th August, 1992, adopted the
annexeq motion regarding appointment
of a Joint Committee to go into the
irregularities and frauduleny manipula-
tions in all its aspects and ramifications
in transactions relating tg securities,
shares, bonds and other fimancial ins-
truments and the role of the banks, stock
exchanges, financial institutions and pub.
lic. sector undertakings in transactions
relating © thereto, which have or may
come to light.”

“I am to request that the concurrence
of Rajya Sabhy in the said motion, and
also the names of the members of Rajya
Sabhg appoined to the Joint Commit.
tee, may be communicated tfo this
House.”

Motion

“That B Joint Committee of both the
Houses consisting of 30 members, 20
from Lok Sabha and 10 from Rajya Sabha
be appointed:

{

(i) to go into the irregularities and
fradulent manipulations in all its as-
pects and ramifications in transactions
relating to securitics, shares, bonds and
other financial instruments and the role
of the banks, stock exchanges, financial
institutions and public sector undertak-
ings in traneactions relating thereto,
which have or may come to light.

(i) to fix responsibiliies of the per-
sons, institutions or authorities in res-
pect of such transactions.

(iii) in the above context, to identify
the misuse, if any, of and the failures/
imadequacies in the control mechanism
and the supervisory mechanism.

(iv) to make recommendations for
safeguards ang improvements in the sys-
tem for elimination of such failures and
occwrentes in future.

{v) to make appropriate recommen-
dations regarding policies and reegula-
tions to be followed in future.

2  That the Committee shall have the

following 20 members of the Lok Sabha
@5 ity members.

(1) Shri Mani Shankar Aiyar
(2) Smt. Basava Rajeswari

(3) Shr: Vijaya Kumar Raju Bhupa-
thiraju

(4) Shri P, C. Chacko

" (5) shri Ninmal Kanti Chatterjee
(6) Shri Kamal Chaudhary

(7) Shri Murli Deora

(B) Shri George Fernandes

(9) Shri Jaswant Singh

(10) Shri Ram Niwas Mirdha
(11) Shri Ram Naik

(12) Shri P. G. Narayanan
(13) Dr. Debi Prosag Pal

(14) Shri Sriballav Panngrahi
(15) Shri Shrayan Kumar Pate}
(16) Shri Harin Pathak
(17) Shri Rabi Ray



